
  
 

 
                

                    

 
 

 
 

         

          

     

 

         

       

         

           

          

        

      

        

       

        

         

 

         

      

         

       

          

           

         

 

      

           

       

         

         

           

         

Company Petition No.[SH]2/2013
 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

6-6-2013 

Heard Mr Ramesh Goenka, learned counsel for the applicants 

assisted by Shri Amit Geonka, Advocate. Upon hearing the learned 

counsel the following order is passed. 

1.	 That a separate meeting of the holders of Equity shares in 

Maithan Smelters Limited, the “Transferee Company” shall be 

convened and held at its Registered Office at EPIP, Ri-Bhoi, 

Byrnihat, Meghalaya, on the 22nd day of July, 2013 at 3.00 

P.M. for the purpose of considering, and if thought fit, 

approving, with or without modification, a scheme of 

Amalgamation between the applicant companies and their 

respective members for the purpose of Amalgamation of 

Meghalaya Carbide & Chemicals Private Limited (hereinafter 

referred to as the “Transferor Company” with the Transferee 

Company. The said Scheme is referred to as “the Scheme of 

Amalgamation”. 

2.	 That a separate meeting of the holders of Equity shares in 

Meghalaya Carbide & Chemicals Private Limited, the 

“Transferor Company” shall be convened and held at the 

Registered Office of the Transferor Company at EPIP, Ri-

Bhoi, Byrnihat, Meghalaya, on the 22nd day of July, 2013 at 

4.30 P.M. for the purpose of considering, and if thought fit, 

approving, with or without modification, the said scheme of 

Amalgamation. 

3.	 The meetings of creditors are dispensed with. 

4.	 That at least 21 clear days before the day appointed for the 

meetings an advertisement convening the same and stating 

that copies of the said scheme of Amalgamation and the 

statement required to be furnished pursuant of Section 393 

and the forms of proxy can be obtained free of charge at the 

Registered Office of the applicant companies or at the office 



          

        

 

           

         

         

         

         

         

         

           

      

       

         

        

        

          

  

          

          

          

       

          

           

         

       

         

         

    

         

        

           

        

          

        

        

        

of their Advocate, be inserted once in the Shillong Times and 

once in Dongmusa. Publication in the Gazette is dispensed 

with. 

5.	 That in addition at lease 21 clear days before the day 

appointed for the meetings to be held as aforesaid, a notice 

convening the said meetings at the place and time as 

aforesaid together with a copy of the said scheme of 

Amalgamation, a copy of the statement required to be sent 

under Section 393 of the Companies Act, 1956 and the 

prescribed form of proxy be sent by prepaid letter post under 

Certificate of posting addressed to each of the holders of the 

said Equity shares in the applicant companies at their 

respective registered or last known addresses. 

6.	 That the Advocate for the applicant companies do within 

seven days from this day file in Court the form of 

advertisement, the notice and a statement to accompany the 

notice and the same shall be settled by the Registrar General 

of this Court. 

7.(a)	 That Mr. Sandeep Jindal, Advocate, failing which Mr. Nitesh 

Mozika, Advocate shall be the Chairman of the said meeting 

of Equity shareholders of the applicant No. 1 to be held as 

aforesaid at the remuneration of Rs. 10,000/-. 

7.(b)	 That Mr. Nitesh Mozika, Advocate, failing which Mr. Sandeep 

Jindal, Advocate shall be the Chairman of the said meeting of 

Equity shareholders of the applicant No. 2 to be held as 

aforesaid at a remuneration of Rs. 10,000/-. 

8.	 That the Chairman appointed for the said meetings or any 

person authorized by them do issue the notices of the 

meetings referred to above. 

9.	 That the Quorum for the said meetings of Equity shareholders 

shall be of four persons present either personally or by proxy. 

10.	 That voting by proxy be permitted provided that a proxy in the 

prescribed form duly signed by the person(s) entitled to attend 

and vote at the meeting, is filed with the applicant companies, 

at their respective Registered Offices not later than forty eight 

hours before the meetings. The Chairman shall have the 

power to adjourn the meetings, if necessary. 



            

        

       

         

            

          

         

    

            

          

  

             

         

       

 

 

 

   

  

  

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

11.	 That the value of each member shall be in accordance with 

the books of the applicant companies and where entries in the 

books are disputed, the respective Chairman shall determine 

the value for the purpose of the meetings. 

12.	 That the respective Chairman do report to this Court the result 

of the said meetings within two weeks from the date of the 

conclusion of the meetings and their Report shall be verified 

by their respective affidavits. 

13.	 That the Chairman and all parties concerned do act on a copy 

of this Order signed by an officer of this Court being served on 

them. 

14.	 That the date of meeting be advertised in an issue of the 

Shillong Times and Dongmusa on any date, at least 21 clear 

days prior to the date of the meeting. 

JUDGE 

S.Rynjah 



  
 

 

     

                   

 
 
 

 
 

 

     

      

         

  

     

 

 

   

  

  

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CRP[SH] 10/2013
 

BEFORE
 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

6-6-2013 

Perused office note dated 5-6-2013. 

AD card received from respondent No.1 

However, none appears for respondent No. 1 and 2 without 

showing any cause. 

List this case again on 4-7-2013. 

JUDGE 

S.Rynjah 



  
 

 

     

                   

 
 
 

 
 

         

           

  

       

   

         

            

  

          

         

 

 

   

   

  

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CRP[SH] 29/2013
 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

6-6-2013 

Heard Mr. HS Thangkhiew, learned Sr. counsel appearing for 

the petitioner and also Mr. K. Paul, learned counsel appearing for 

the respondent. 

Issue notice returnable within two weeks. 

Call for record. 

Since the respondent had entered appearance through Mr. K. 

Paul, learned counsel, no further notice need to be issued to the 

respondent. 

List this case again on 24/6/2013 for making an attempt to 

dispose of this revision petition at the admission stage. 

JUDGE 

S.Rynjah 



  
 

 

     

                   

 
 
 

 
 

 

 

       

 

 

   

   

  

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CRP[SH] 30/2013
 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

6-6-2013 

Heard in part. Hearing will continue tomorrow. 

JUDGE 

S.Rynjah 



  
 

 

     

                   

 
 
 

 
 

 

 

        

    

     

 

 

 

   

  

  

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH] 42/2013
 

BEFORE
 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

6-6-2013 

As prayed for by the petitioner, four weeks time is granted for 

filing rejoinder affidavit. 

List this case again on 4-7-2013. 

JUDGE 

S.Rynjah 



  
 

 

     

                   

 
 
 

 
 

 

 

         

           

     

       

  

    

 

 

   

  

  

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH] 44/2013
 

BEFORE
 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

6-6-2013 

Heard Mr. ND Chullai, learned Sr. GA appearing for 

respondents No. 1, 2 and 3 and Mr. R. Debnath, learned CGC 

appearing for respondent No. 4 

Further three weeks time is granted for filing affidavit-in­

opposition. 

List this case on 27-6-2013. 

JUDGE 

S.Rynjah 



   
 

   
   

   
   

 
 

 

     

                   

 
 
 

 
 

         

          

          

  

  

         

            

  

     

 

 

   

  

  

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH] 45/2013 
alongwith 

WP(C)[SH] 46/2013 
WP(C)[SH] 50/2013 

WP(C)[SH] 51/2013 
WP(C)[SH] 52/2013 

BEFORE
 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

6-6-2013 

Learned counsel appearing for private respondents No. 9 – 

15 and Mr. HS Thangkhiew, learned Sr. counsel appearing for 

respondent No. 5 – 8 pray for three weeks time for filing affidavit-in­

opposition. 

Prayer is granted. 

Mr. ND Chullai, learned Sr. GA appearing for respondents No. 

1 - 4 submits at the Bar that the State respondents are not filing 

affidavit-in-opposition. 

List this case again on 27-6-2013. 

JUDGE 

S.Rynjah 



 
  

 
 

 

     

                   

 
 
 

 
 

 

 

        

           

           

 

          

      

          

         

        

  

      

 

 

 

   

  

  

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH] 62/2013
 

BEFORE
 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

6-6-2013 

Office note dated 19-4-2013 indicates that notice was issued 

to the respondents No. 3 – 9 by registered post with AD. 

Till date, neither the AD card nor the service report has been 

received. 

Accordingly, service of notice to respondents No. 3 to 9 shall 

be deemed to be effected properly. 

Mr. KP Bhattacharjee, learned counsel, Junior to Mr. K. Khan, 

learned Addl. Sr. GA appearing for respondent No.1 prays for 

further three weeks’ time for filing affidavit-in-opposition. 

Prayer is granted. 

List this case again on 27-6-2013. 

JUDGE 

S.Rynjah 



  
 

 

     

                   

 
 
 

 
 
 

          

            

        

    

          

           

          

          

           

               

             

  

          

     

 

 

   

   

  

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH] 107/2013
 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

6-6-2013 

Mr. S. Dey, learned counsel appearing for the petitioner 

contended that the matter in issue, in the present writ petition is 

clearly covered by the Judgment and Order dated 28-5-2013 passed 

in WP(C)[SH] 131/2013. 

Ms S. Acharjee, learned Jr. counsel to Mr. K. Khan, learned 

Addl. Sr. GA prays for passing over this case for two weeks. 

Mr S. Dey, learned counsel for the petitioner is directed to 

furnish a copy of the Judgment and Order dated 28-5-2013 passed 

in WP(C)[SH] 131/2013 to Ms S. Acharjee, learned Jr. counsel to 

Mr. K. Khan, Addl. Sr. GA so as to enable Mr. K. Khan, Addl. Sr. GA 

to see if the present case is covered by the said Judgment and 

Order. 

Interim order passed earlier shall continue until further orders. 

List this case again on 27-6-2013. 

JUDGE 

S.Rynjah 



 
  

 
 

     

                   

 
 
 

 
 

 

 

    

  

       

        

 

 

 

   

  

  

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH] 184/2012 

BEFORE
 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

6-6-2013 

Pleading is complete.
 

Issue rule.
 

List this case for final hearing on 27/6/2013.
 

In the meanwhile, petitioner may file rejoinder affidavit.
 

JUDGE 

S.Rynjah 



  
 

 

     

                   

 
 
 

 
 

 

 

    

  

       

        

 

 

 

   

  

  

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH] 185/2012
 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

6-6-2013 

Pleading is complete.
 

Issue rule.
 

List this case for final hearing on 27/6/2013.
 

In the meanwhile, petitioner may file rejoinder affidavit.
 

JUDGE 

S.Rynjah 



  
 
 

 

     

                   

 
 
 

 
 

 

 

          

    

 

 

 

   

  

  

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH] 200/2012
 

BEFORE
 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

6-6-2013 

As prayed for by the learned counsel for the petitioner, list this 

case again on 27/6/2013. 

JUDGE 

S.Rynjah 



 
  

 
 

     

                   

 
 
 

 
 

 

       

            

  

   

         

          

 

  

     

 

 

 

   

  

  

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH] 319/2012 

BEFORE
 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

6-6-2013 

Office note dated 6-12-2012 indicates that the notice was 

issued to the respondent No. 6 – 14 through Munsiff, East Khasi 

Hills, Shillong. 

Await service report. 

Respondent No. 3, 4 and 5 had filed affidavit-in-opposititon. 

Mr. ND Chullai, learned Sr.GA prays for three weeks time for filing 

affidavit-in-opposition. 

Prayer is granted, 

List this case again on 27-6-2013. 

JUDGE 

S.Rynjah 



  
 

 

     

                   

 
 
 

 
 

 

 

       

       

  

     

 

 

   

  

  

 

 
 
 
 

WP(C)[SH] 320/2012
 

BEFORE
 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

6-6-2013 

Mr.H. Abraham, learned counsel appearing for respondent 

No.5 prays for four weeks time for filing affidavit-in-opposition. 

Prayer is granted. 

List this case again on 4-7-2013. 

JUDGE 

S.Rynjah 


